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NHRC notes poor facilities
in Civil Hospital, Haryana
NHRC, India has taken suo
moto cognisance of a media re-
port, carried on July 5, alleging
that the infrastructure of the
Civil Hospital, Jind, Haryana is
in poor condition. There are 55
sanctioned posts of doctors in
the hospital out of which only
19 posts are filled. Reportedly,
about 2000 patients visil the
hospital daily, however, most of
them are referred to other hos-
pitals as it has neither proper
medical equipment nor medi-
cines. The monkey menace in
the hospital has further added to
their woes.
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Activists wants statutory national commission to hear grievances
of displaced people

https://timesofindia.indiatimes.com/city/bhubaneswar/activists-wants-statutory-
national-commission-to-hear-grievances-of-displaced-
people/articleshow/111696354.cms

BHUBANESWAR: Civil society members and activists met Odisha Governor
Raghubar Das here on Friday and urged him to take steps for setting up a statutory
national commission to hear the grievances of displaced people.
"Starting from the Hirakud dam project until today, around 45 per cent of displaced
people have been rehabilitated or compensated. The remaining are still struggling to
get their dues," said activist Prafulla Samantara.

A four-member delegation submitted a report on 'Displacement and Human Rights
Violations- The Odisha Story' before the governor. It was prepared by the jury
members headed by Manoranjan Mohanty, a retired professor of Delhi University,
after conducting regional public hearings with displaced people of Odisha.
In the recommendation part of the report, the jury members suggested forming a
statutory body like the National Human Rights Commission (NHRC) to hear the
grievances of displaced people. It can be called the National Commission on the
Rights of Displaced People.

Mohanty said it can be created by an Act of Parliament at the Centre, having
branches in all the states of the country. This Commission will function like the
NHRC, National Commission for Women, and the ST and SC Commissions. It
should have the legal authority to enforce its recommendations in letter and spirit, he
added.

He said the Commission would be assigned to act as a grievance redressal
mechanism for people who are already displaced and affected by the projects dating
from the time of India’s independence. It will enumerate the number of persons
displaced by development projects from 1947 onwards and publish a yearly status
report on persons displaced from different projects, he added.

The Commission will monitor the proper implementation of different legislations
dealing with the displacement of people. "The major problem of the displaced people
is that they do not have any constitutional redressal forum to get justice. Tribal
communities are more vulnerable to this crisis," said Samantara.

He said many people do not get proper compensation and rehabilitation facilities.
"The Forest Rights Act, 2006, and the Land Acquisition Act, 2013 are not being
followed by the administration. A Gram Sabha needs to be convened while acquiring
land for any project. We hope the governor will take action on this matter," said
Samantara.
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Cal HC orders second autopsy of man who died after release on
bail

https://www.theweek.in/wire-updates/national/2024/07/12/cal12-reg-hc-autopsy.html

Kolkata, Jul 12 (PTI) The Calcutta High Court on Friday ordered exhumation and a
second post-mortem examination of the body of a man, whose father alleged that he
was beaten up in police custody and that NHRC guidelines were not followed during
the first autopsy.

The court noted that the death in this case did not take place in custody.

The post-mortem examination was conducted on July 9 and its report suggested
there were injury marks at various places on the body of the deceased Abu Halder
who was arrested in a criminal case.

The petitioner, who is the father of the deceased, alleged that his son was beaten
up when he was in police custody at Dholahat police station in South 24 Parganas
district, resulting in his death later following his release on bail.

Praying for a thorough investigation into the death of his son, petitioner Yasin
Halder claimed before the court that National Human Rights Commission (NHRC)
guidelines regarding alleged custodial deaths were flouted.

The guidelines say the autopsy should be conducted by a team of at least three
doctors, in presence of a judicial magistrate and a family member, but the norms
were not followed, the petitioner claimed.

A prayer was made to exhume the body of the deceased and conduct a second
postmortem as the NHRC guidelines were "not followed".

Justice Amrita Sinha directed that the body of the deceased be exhumed and the
postmortem be conducted for the second time by Saturday.

The court noted that the deceased was buried on July 10.

She directed that a magistrate and the father of the deceased be present at the
time of the second autopsy.

The court directed that the second postmortem be videographed and the footage
preserved.

Justice Sinha directed that the second postmortem report be placed before the
court on July 22, when the matter will be taken up for hearing again.

The petitioner stated that Abu Halder was in custody on July 2 on a complaint of
theft and was alleged to have been brutally tortured by the police. He was released
on bail on July 4.

On July 5, his son was admitted to a hospital because of alleged torture meted out
to him in the police station and he expired on July 8, the petitioner stated in the
petition.



THE WEEK, Online, 13.7.2024

Page No. 0, Size:(0)cms X (0)cms.

The court also directed the superintendent of police, Sundarban police district, to
ensure that the witnesses in the case are protected.

The court noted that the first postmortem was video recorded.

The prayer for the second autopsy was opposed by the state, stating that since a
video recording was done, there was no requirement for doing so as of now.

It was stated that the police officer against whom the allegation was made by the
petitioner had already been taken off duty and that the investigation into the death
was being conducted by a DSP-ranked officer.
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Calcutta HC orders second postmortem of youth allegedly tortured
in police custody

https://www.thehindu.com/news/national/west-bengal/calcutta-hc-orders-second-
postmortem-of-youth-allegedly-tortured-in-police-custody/article68397667.ece

The father of the deceased had approached the court alleging that his son, Abu
Siddique Halder, was tortured in police custody. The youth was arrested on June 30
for allegedly stealing jewellery

The Calcutta High Court on July 12 directed the West Bengal government to exhume
the body of a youth, whose family has alleged torture of the deceased in police
custody, for a second postmortem on Saturday.

“The postmortem shall be conducted in the presence of the petitioner. A Judicial
Magistrate shall be present at the time of conducting the postmortem. The second
postmortem should also be video-graphed and the video footage shall be preserved
following the guidelines of the National Human Rights Commission,” an order by
Justice Amrita Sinha read. The court directed the government to send the viscera of
the deceased to Central Forensic Science Laboratory, Hyderabad.

The father of the deceased had approached the court alleging that his son was
tortured in police custody. According to reports, Abu Siddique Halder was arrested
on June 30 by the police in the Dholahat area of South 24 Parganas in the
Sunderban Police district for allegedly stealing jewellery. The youth was granted bail
on July 4 and was admitted to a local hospital. Siddique’s condition deteriorated and
he was later shifted to a hospital in Kolkata. He died on July 8.

In the petition, Siddique’s family members sought protection from the court. “The
Superintendent of Police, Sunderban Police District, is directed to ensure protection
of the petitioner, his family members and the witnesses of the instant case,” the court
said.

Justice Sinha said that the Deputy Superintendent of Police, who is currently
investigating the case, “is directed to ensure that the Inspector-in-Charge of the
police station Manas Chatterjee is kept out of the process of investigation of the
instant case except for recording his statement”.

Civil rights activists have raised questions on custodial deaths in West Bengal. The
Ministry of Home Affairs, in response to a question in Lok Sabha in August 2023,
pointed out that between 2018 to 2023, 40 persons had died in police custody in the
State.
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Calcutta High Court Orders Second Autopsy in Alleged Custodial
Death Case

https://www.devdiscourse.com/article/law-order/3015136-calcutta-high-court-orders-
second-autopsy-in-alleged-custodial-death-case

The Calcutta High Court has ordered the exhumation and a second post-mortem
examination of Abu Halder, who allegedly died due to police brutality while in
custody. The court noted that NHRC guidelines were not followed during the first
autopsy and has mandated strict adherence for the second examination.

The Calcutta High Court on Friday mandated the exhumation and a second post-
mortem examination of Abu Halder's body, after allegations of police brutality
surfaced. Halder's father claimed NHRC guidelines were ignored in the initial
autopsy.

The court emphasized that the first autopsy, which was conducted on July 9,
uncovered injury marks on Halder's body. Halder was arrested in a criminal case and
later released on bail.

Petitioner Yasin Halder highlighted that his son died post-release, following alleged
torture at Dholahat police station. The court has set stringent measures for the
second autopsy, ensuring transparency and adherence to NHRC guidelines,
including video documentation and the presence of a magistrate.
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Interstate cell, registration portal: NHRC group suggests steps to
tackle bonded labour

https://www.deccanherald.com/india/interstate-cell-reqgistration-portal-nhrc-group-
suggests-steps-to-tackle-bonded-labour-3103433

The suggestions were made at a core group meeting presided over by the National
Human Rights Commission's acting chief Vijaya Bharathi Sayani who emphasised
that an 'integrated and a long-term strategy' is needed for rehabilitation of freed
bonded labourers to ensure their reintegration into society with dignity.

New Delhi: An NHRC core group has suggested a slew of measures for the rights
and welfare of bonded labourers, recommending to expand the interpretation of
'human trafficking' to include bonded labour in its ambit, and set up an interstate cell
to track them while they migrate across states.

The suggestions were made at a core group meeting presided over by the National
Human Rights Commission's acting chief Vijaya Bharathi Sayani who emphasised
that an "integrated and a long-term strategy" is needed for rehabilitation of freed
bonded labourers to ensure their reintegration into society with dignity.

Despite efforts and legal provisions, several people still get "trapped in forced labour
and debt bondage", she was quoted as a saying in a statement issued by the NHRC
on Friday.Measures to prevent bonded labour should include public awareness
campaigns, rights education, adult literacy programmes, worker organisation, income
generation, and vocational skills development, she said.Among several suggestions
made during the meeting included the creation of a portal where such informal
workers may register themselves to secure jobs outside their home states.Setting up
an interstate cell to track bonded labourers migrating across states; formalising the
labour contracting mechanism; and expanding the interpretation of human trafficking
to include bonded labour were also suggested.

The NHRC may develop a dedicated mechanism for filing complaints of bonded
labour for expeditious interventions, the core group suggested.According to the
statement, the meeting also suggested that sensitisation of police and district
administration officials is necessary while dealing with bonded labour.The time gap
between rescue, relief and rehabilitation of a bonded labour should be brought down,
while the NALSA (National Legal Services Authority) should provide legal assistance
to such victims, the statement said on the suggestions.The NHRC convened the
core group meeting to discuss impediments in the abolition of bonded labour and
gaps in their rescue, relief and rehabilitation in the country, it said.The meeting was
also attended by NHRC Secretary General Bharat Lal, senior officers, experts and
human rights defenders."The NHRC has taken significant steps, including issuing
advisories to identify, release, and rehabilitate bonded labourers. However, the
persistence of bonded labour in various industries indicates much more needs to be
done. The bonded labour has various names extending into non-farming sectors
including the Devadasi system and small-scale industries," the statement said.Lal
emphasised the need for concrete suggestions to abolish the menace of bonded
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labour, and said India still has value systems that provide ethical impetus towards
dealing with this issue.Therefore, while enforcing the implementation of the legal
provisions, social awareness must be spread about the value systems protecting the
rights and dignity of fellow human beings to reduce bonded labour in India, he said.

Lal also pointed out that almost two crore people are joining India's workforce every
year, implying that there is a "mismatch of demand and supply" as far as labour is
concerned, leading to some "anti-human labour practices".Recently, the Commission
took suo motu cognisance of an MNC engaging their workers in 10 hours of
continuous labour. Delivery service-providing companies today also, at times, put the
lives of their executives at risk while ensuring 15-minute deliveries and similar
services, thus impacting an entire generation negatively. Domestic workers also
come under the same purview, the statement said.Earlier, giving an overview of the
core group meeting, Joint Secretary Devendra Kumar Nim said that many children
from distressed migrant families end up as bonded labourers in sectors like textiles,
firecracker manufacturing, brick kilns, and granite extraction units."Women and
children from marginalised communities, especially SCs and STs, are frequently
targeted for bonded labour in agriculture and textiles. A study showed that 83 per
cent of rehabilitated bonded labourers belong to SCs or STs. Rescued bonded
labourers face threats and delays in registering first information reports (FIRs),
complicating their path to justice," it said.

The agenda of the meeting focused on three technical themes -- existing
constitutional and statutory provisions on bonded labour and their implementation;
presence of bonded labour in industry with specific mention of agriculture, textile
industry and brick kiln establishments; and situation of women and children as
frequent targets of bonded labour.NGO representatives advocated for involvement of
NGOs in rescues and better enforcement of SOPs and reporting by gram
panchayats, it said.The Commission said it will further discuss various suggestions
and inputs in the matter to firm up its recommendations for the government.
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NHRC Proposes Robust Measures to Eradicate Bonded Labour

https://www.devdiscourse.com/article/law-order/3015027-nhrc-proposes-robust-
measures-to-eradicate-bonded-labour

The National Human Rights Commission (NHRC) has proposed a range of
measures to combat bonded labour, including expanding the definition of human
trafficking. Under the guidance of acting chief Vijaya Bharathi Sayani, the NHRC's
core group also recommended setting up an interstate cell and developing long-term
rehabilitation strategies for freed bonded labourers.

The National Human Rights Commission (NHRC) has put forth comprehensive
measures aimed at eradicating bonded labour in India. The recommendations,
chaired by acting chief Vijaya Bharathi Sayani, emphasize a broad interpretation of
human trafficking to include bonded labour and suggest setting up an interstate cell
for tracking migrant bonded labourers

Sayani stressed the necessity for an integrated, long-term strategy for the
rehabilitation of freed bonded labourers to ensure their dignified reintegration into
society. Despite existing efforts and legal provisions, many people still fall victim to
forced labour and debt bondage, she noted.

The core group highlighted the importance of government initiatives like public
awareness campaigns, education on rights, adult literacy programs, and vocational
skills development. Additionally, the group suggested creating a portal for informal
workers and formalizing the labour contracting system. It also called for expeditious
interventions through a dedicated mechanism for filing complaints.

NHRC Secretary General Bharat Lal pointed out that systemic changes are
necessary to address the continuous influx of workers into India's job market. The
meeting also discussed the roles of police, district administration, and the National
Legal Services Authority in reducing the time gap between rescue, relief, and
rehabilitation.
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NS F IsauTed & 9 Ad FPHAR W HIYT 9k W ARYIE BT 3R

- Odisha Governor son Lalit Kumar

https://www.etvbharat.com/hi/!bharat/serious-allegation-of-assault-against-odisha-
governors-son-lalit-kumar-hin24071208320
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https://hindi.latestly.com/agency-news/nhrc-group-suggests-steps-to-deal-with-the-
problem-of-bonded-labourr-2223722.html
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https://tirhutnow.com/crime/after-nhrcs-intervention-raxaul-railway-police-gave-copy-
of-fir-to-the-victims-family/
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a1g ot U, 3113, 3R, &} Hid} tifsd URaR &) Iuas T8t s o et ot 3= wel fh
Ul A1g 91 U, 3{T8.3R.gol BT 9UT 39& dig Y IT&! Hidl difsa ufkar &1 Fal
far ST T3 Iad wRaT 31 IRi- A B SR Sid &1 JIT &1 g |
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https://hindi.news24online.com/state/chhattisgarh/balod-bjp-women-councilor-
beating-video-goes-viral-illegal-construction-demolished-ruckus-police-case-
chhattisgarh-crime-news/783338/

Balod BJP Councilor Beating Video: SIRITG & STAIG H AR UMSE &I fUeTg &I HHal
HH ST § | 39 dRGTd B STHUNY Bt by Aigensil 7 e siemd feam g1 amen
WA e 81 T 3| g 3 A § IR Afearstt & Radrw &9 oo faar 7

Chhattisgarh Crime News: TG & FTele H dioidt ! Afgar unie o! dieq &1 Jmar
I 3T B | IReTd o Higensii 3 € 3 fean| 39 ¢ aRrard &1 difsar «ff Srra
g wR arRd g1 38T 3 | fored wfgan &1 died a1 o Tavar g | Saman o w1 | &
3fay FHTor dies &1 A faare gen o1l e iRy & o Afearnt unfe & w3 g9
TS| IH! IBTIR TSH W o 3173 3R Uled Tt | ARYTE S §U et oA W Rt
3T T | TR TR & 918 e 4 $I el SiR Afga oo ar Gt RivgT & Ry
9 B! & Afearsll 4 ARYTE B g | D! TSb WR YaHhT Gax TR & a8 Tjter
7| gfery < Aigan AT B Rrerad W 4 @ % e H9 oot [har g

HiahTdl & H TTHA ST YT THT g ATHET

Y Ugd UfH §d &t IS diadeial § Wt T 9T 81 AT 9EA 31T U7l
FAleeR 3dTh U U ot Afgal Ad1 &I led & 91 HUs SaR®R gdiel 4T T
Rl & Friwaiell W ARdle BT RIT T Y71 o) 5 3RY T of f 39t
SRS HIdl BT a1 P 1Y A qIhx| 4 ARYIC B 5| 39 A B! RbrId IPTA
AFATYSHR START 3R A ST § +f &t 718 ot

T 3eUEID TN I W 9 S6d e foran T U1l 3RIg o7 fob M d
JUIA o AN A 3! AdT & HUs BIS Slal| 3D 1Y ARUIC I TSdb TR gl
AR & g H Hdf HRaMT UST UTl oel Yoy & 9 Afgar 3 ol adhi &
e Riwraa €t At afes gfers 3 a1 ot i3 A Jufy faarg &1 3|
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https://www.dainiktribuneonline.com/news/comment/challenges-in-the-way-of-
making-india-beggar-free/

&W%ﬂﬁ%nﬁﬁwwwﬂaﬂﬁ?ﬁm&meﬁ?%ﬁ%ﬁmﬁﬁmﬁl
21 # fiyemgfy sgdt S XET 8 SR AP B Bl 319 USd ol gs o | gTeriip, fHeamgfa &
s Fo sl & S ot a9 € Afh1 3 38 A UM § Te e ¥ 1 I8 e R
TN Fg SR T WHRY ) gt 39 Ry & guR 3 gat ot R 3 31

3T % eI R et A HeT ¢ b fyem & ) Al o) et Sk Jgemal &
YA 3 arelt gAfaa o uidl §1 frargfy @1 srur Rk Tt 76Y ® sfep a8
TS 3R s Tr & wigt e 3iR ISR  dferd T ot srsitfdet & forw
WRg AT ) AoTeR Bid & | 18Rl 7 anfifes oiR wded widl R kg 7 a1l §f Sarerar
afeay, o=, foraR, gopf SR foei 81d €1 3= & fRa AT T Sie aHTioie Joe]
g1 g, s diey TRYeR, aifren, SIS, qrifores SR 3R feaairar ofe ook 7|

qy 2011 BT SFRIUFT & TR, gl o F He IR a8 § A% ant femgha 9 I
8T 3| fhagra ST T 9 HRId 7 ARd UgeH &1 SIAH ¢ | Rraat &t T
¢ 1 T8 M DHard AHIoed <O T SHRBIRAT T D R ¥ &R Bl
&Ry o 91 & AR R fobT 7T A & SR T 8 1 et H 59 e &Y
IR B Y TS 301 G4 HRIAT T 7| ETdifeh, T8 Ao Hislel THg § S 30 &R0
o gt IaTs o X8 § oIt d&g 2026 dd &gy Gad YRd a9 &1 6|

YRA & P AHATYSR SN 3 313 W &3l IR &M dbiad B Bl Hel o
R & garfas Fdla amioie = SR SREIRaGr d3rag & TR Al oiR
WHR] TR &1 Jgradl § [erghi & @ a1 U $aidpd Sy a1 &1 Iaig
TS 1 ST A g AT H TR A P TReT SR gAY R T P A BT A
JOR A Bt RIwIR & 8, arfes @féra foxita gemaan, sarawiies ufRiemr, e I
3R AR AR SR Tddeor & Ty AR & aWRI Ffed P AT HATIBRI
ST SRR BRI fBaT ST Fab | 3TN 3 &gl § T Irnfore JRen gq fefea-fife
Hifear ¥ SFResdhdl SO E B Wida /R g T & 9o & 9t =i o
AT fohar ||

TN A Fel § o Tfod Tgg SRR R s &1 Hig A & e a1 vd €|
$T AWd H gl &1 UG & i) AR B /g ST (USRI I HR fordT Sl g
FeRA Uk A & fadt ot Ybe IR 3igpe @M & e AMa SR faRieht S s9m
¥ o T JHSRIRET 3R T 3nfifes Hedice SResl €1 39 &I § SMURIEl &
RIaT® <STE® HRar JHAd |
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3TN A 39 THWT & 9T JHIYM g JHISe Hedrul gxdad, gHame giaurst de
Ugd, SRIBRI BT &M 3R I THTel & R 9 A H  Heg 8q Jogd BT efdl
§H &I &I Ia18 ¢ AN 3 F8T & b WG A & HROT &I I a1 & o
fraial & Tderur, gga™, AHRE 3R ST 8% duR &, fengfy & & a6
qay, WOy al, e, S SR Aifd afan, IR-IRSR W8+, ARG T
e, folt &, et gwel enfe & wry wgawT, faita Tarstt a@% ugd, SrReddr Ual
HA1, GAGIHRUT d R Dt ST |

TN &1 g1 T Piemaf & o A o) ugem ufsear Off 81 & a1, I8 e a1
et & Ry sme 8 § arn WY 3% fAaREl & U # Usidd fhar Se ad
_Tol/4e IS &t a1 3ifeied ol | Heidd AU/ TRuTfaesTsh, I dardl gy
UgaH UF SIRY fhU S 31y 7 3¢ Sfod A SR HioH &1 gfawn, Hue, Wl
T, MR HTe, AH HTe 3R §& Wd Wia H TgrdT Aed 30 TResl Jard gedr
B | AT B b emghy & T AT & gHarT St UiehdT 8g AFRIG Wy IR,
TRIMfET 3R garT 4T Ue™ &1 | g & god 3R ifard Riem ghfda &= & o
3ffard e & SHfIHR ififad, 2009 & dgd WHRI A1 (Aol wpal § g afm o
M 6-14 T8 DI 3 & Gt =7 BT Uoligpd 3R AR foar e | ry & T 9§
S & o o1ra fasm iR ST ufRreor fomr s

1Y g WReRY 47 ARG} 1 396 g1 & IR T SIS S H & ol Th SH-Judh
3R AfearseH Ren wifdd &3 aifs IwT V0T AT ST b | 39 8T B U
F F oIl IR-RBR TTeA! 3R AT AfYBR TWRefp! afed fafve fdurRe! o
e foar S|
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Head On

RASHME SEHGAL

ahul Gandhi made

his electoral debut

from Amethi in

004. A reluctant

politician, T stll remember how

driving from the Lucknow airport to

Amethi, it was Priyanka Gandhi who

was goading him on to wave more ag-

gressively to the crowds milling on

both sides of the road showering rose
petals on the brother-sister duo.

He went on to win Amethi but he
remained an indifferent politician as
was obvious when he made a high-
profile visit to the two adjacent vil-
lages of Bhatta Parsaul near Greater
Noida in May 2011 The villages had
witnessed widespread farmers’ pro-
tests in May 2011 when their land was
being foreibly acquired by the Maya-
watl state government. Police firing
resulted in the death of two farmers,
and 40=year old Rahul Gandhi arrived
there four days later to geta first hand
impression of what happened. T was
part of the press contingent who
covered his visit, The farmers were
not particularly enthused by his pres-
ence only because they felt that he
had done lirde during his six-year ten-
ure in Parliament o gain their con-
fidence Several farmers saw him asa
dynastwho enjoyed power without a
sense of commitment.

‘We are now wimessing a turbo-
charged Rahul Gandhi, who has fi-
nally agreed to accept the
constitutional post of the Leader of
Opposition in Parliament with cabi-
netrank allowing him to select parlia-
mentary committees and also be part
of selection committees that decide

FREE PRESS JOURNAL, Mumbai, 13.7.2024

heads of crucial institutions including
the CBL CVC, CIC, EC and the NHRC.

Inhisnew avatar, he is reaching out
to the people, conveying to the public
ar large that here is a leader who is
willing to show concern and com-
passion for the problems that they are
afflicted by.

He visited Hathras on July 5 to meet
the families of victims of the victims of
a stampede that caused the death of
more than 121 lives, His trip, stopping
at Aligarh to commiserate and pro-
vide support with two families who
lived there, and then went an to write
aletter to UP chief minister Yogi Adi-
tyanath asking him to provide the af-
fected families the “best possible
compensation”. He was the first senior
Opposition leader to visit the site
where the aceident occurred.

Just prior to his visit to Hathras, he
went to Gujarat where a Congress of-
fice had been attacked and party
workers attacked fallowing his com-
ments during his reply to Motion of
Thanks to President’s address in Par-
liament that the BJP do not have a
monopoly over Hindu religion, that
“aap Hindu ho hi nahi”. His speech
riggered a political firestorm as he
accused the BJP of spreading “viok
ence, hatred and lies” which were
against the basic tenets of Hinduism.
During his Gujarat visit, Gandhi gave
a clarion call that in the next round of
elections, the Congress would sweep
Gujarat as they had won Ayodhya. It
was obvious that he was willing to
take the fight right into the lion’s den.

During the last 10 years, Gandhi has
been consistent in his criticism of the

BJP-RS5 combine and the brand of
poisonous  Hindutva they have
spread. Ithas been an uphill battle for
him during which period he has been
a victim of cruel jokes and crude
propaganda. In order to offset his
“Pappu” image, he undertook the am-
bitious Bharat Jodo Yatra from Ka-
nyakumari to Srinagar through the
slogan, “Nafrat ke bazaar mein, mo-
habhbat ki dukaan”, This was followed
by the Bharat Jodo Nyay Yatra from
Manipur 0 Mumbai which focused
on social justice. There was no short-
age of naysayers insisting that he
should have focused onstrengthening
the Congress party, but these yatras
did succeed in presenting us a per-
sona ofa decentand accessible leader
who provided a softer alternative to
Modi's museular nationalism. During
this lengthy walkathon, he did not
hesitate to pass the mike around to
the public in order to listen to their
comments and grievances.

Next, he paid a day-long visit o Ma-
nipurwhere ethnic violence between
Meitei and Kuki communities has
claimed more than 200 lives since
May last vear. This was Rahuls third
visit, a contrast to the prime minister
who has still o visit the state. Gandhi
lost no opportunity at taking a dig at
Modi urging him to visit this strife-
torn state and offer some solace to the
people.

He seems determined to become
the “people’s politician”. Whether it be
meeting Agniveer victims or visiting
the New Delhi railway station to meet
agerieved locomotive drivers in order
to understand first hand their griev-

ances, he is willing to hear different
points of view unlike Modi who only
believes talking down to the public.

He also made a high profile visit o
his constituency of Rae Bareli on July
Swhere he metthe family of a solider
killed in Siachen and offered prayers
at 2 Hanuman temple. The temple
visit was significant because the BJP
had put up postersand hannersacross
the city questioning him on his relig-
ious identity and whether he con-
sidered his Hindu voters to be violent.

During the last year, Rahul Gandhi
has been trying to create a new social
base by reaching out to the Dalit and
OBC vote banle. This is true across all
parties and there is little doubt that
the OBC representation in the 18th
Lok Sabha has increased from 28% o
26% matching that of the upper caste
representation. Dalit representation
has increased from 158% 1o 16.2%
while Adivasis represented a minor
increase from 10.3% to 10.7%.

Success for the Congress party can
only come abour if they pay much
greater attention to two key issues.
The BJP may have lost 20% of the seats
it had won in 2019, but it has lost only
0.8% of its vote share. The CSDA-Lok-
niri post poll survey points our that
despite ten years of ant-Muslim bash-
ing and an autocratic rule, the BIP in
2024 still succeeded in garnering a
vote share amounting to 23.58 crore
which is 70 lakh more votes than it did
in 2019 when it received a vote share
of 37.36% of vote share which was 22.0
CIOrE VOICTS,

No doubt the Congress vote share
increased from 19% to 215% even
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Turbocharged and touchy-feely,
it’s a made-over Rahul Gandhi

In his new avatar, he is reaching out to the people, conveying that here
is a leader who is willing to show concern and compassion for them

though it contested only 100 seats but
the fact is that much more work
needs to be done on the ground to
break the stranglehold of Hindutva
idenlogy.

The ather crucial problem will be
just how the Congress party will deal
with their regional allies. Rahul is
known o consult very few people and
is often known to take impulsive deci-
sions. He cannot afford to forget that
what he says and does will have a
bearing on other political parties,

The upcoming state elections will
goalong way in proving what impact
hisinitiatives have had on the ground.
There is little doubt that the BJP has
reached saturation point in states of
Chattisgarh, Uttarakhand and Mad-
hya Pradesh. Success in the up-
coming elections in Haryana and in
several other assembly elections will
g0 a long way in helping reinforcing
Gandhis leadership and that of hisre-
gional allies. Already the present Con-
gress leadership seems two have
pushed the party to the left and itis
hardly seen as a centrist, upper-caste
party any more. Gandhi will need to
take all factions together and that will
require much more skill than he has
shown so far.

The job of keeping the INDIA al-
liance will prove a tricky one and
what shape it will take in the days
come remains unclear. They need
keep it together in order m be able to
fight Modi both inside and outside
Parliament.

Rashme Sehgal is an author and an inde-
pendent journalist



TIMES OF INDIA, Kolkata, 13.7.2024

Page No. 8, Size:(3.88)cms X (17.99)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

‘Custody
torture’ death:
HC directs 2nd

postmortem

Subrata Chattoraj | Tan

Kolkata: Calcutta High Co-
urt on Friday directed that
the body of a South 24 Parga-
nas resident, who allegedly
died because of police tortu-
re, be exhumed for a second
postmortem to be condueted
on Saturday in the presence
of his father Justice Amrita
Sinha ordered that the visce-
ra be sent to CFSL, Hydera-
bad, and told the state to sub-
mit the second postmortem
reportonJuly 22.

Abu Siddik Haldar of Hat
Bakultala village was arres-
ted on July 4 for jewellery
theft. Thedistrictcourtgran-
ted him bail a few hours later
and sent him to a local hospi-
tal, where he was treated and
released. Haldar's mother
Taslima Bibi said her son’s
health started deteriorating
soonafter. Hedied at Swastik
Nursing Home on July 8 and
was buried on July 10.

The autopsy report indi-
cated multiple injuries and
the cause of death was stated
as kidney failure. Father Ya-
sin Haldar moved the HC see-
king a second postmortem.
His counsel Shamim Ahmed
submitted that the injuries
indicated custodial torture
and said police didn't follow
2016 NHRC guidelines on
conducting autopsies.

State counsel Sirsanya
Bandyopadhyay argued: “It
isnotacustody death. NHRC
guidelines won'tapply here.”
The counsel submitted that
Dholahat police officer Raj-
deep Sarkar was transferred
and a DSP-rank officer was
conducting an investigation.

“A mere video recording
may not be a substitute for
conducting a second post
maortem,” the HC observed.
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Interstate cell and registration portal: NHRC
group suggests steps to tackle bonded labour

NEW DELHI, JUL 12 g ¥ | labour and
¢ ) ? ";' _ -I:_’ = d e b t

AN NHRC core group | o~ ** %

has suggested a slew of |
measures for the rights |

and welfare of bonded
labourers, recommending
to expand the interpreta-
tion of 'human traffick-
ing' to include bonded
labour in its ambit, and
set up an interstate cell to
track them while they
migrate across states.

The suggestions were
made at a core group meet-
ing presided over by the
National Human Rights
Commission's acting chief
Vijaya Bharathi Sayani who
emphasised that an "inte-
grated and a long-term
strategy” is needed for
rehabilitation of freed
bonded labourers to ensure
their reintegration into
society  with  dignity.
Despite efforts and legal
provisions, several people
still get "trapped in forced

A

=8 | bondage",
@ || (M she

was

: quoted as a

saying in a statement

issued by the NHRC on
Friday.

Measures to prevent

bonded labour should

include public awareness
campaigns, rights educa-
tion, adult literacy pro-
grammes, worker organisa-
tion, income generation,
and vocational skills devel-
opment, she said. Among
several suggestions made
during the meeting includ-
ed the creation of a portal
where such informal work-
ers may register themselves
to secure jobs outside their
home states.

Setting up an interstate
cell to track bonded labour-
ers migrating across states;
formalising the labour con-
tracting mechanism; and
expanding the interpreta-

tion of human trafficking to
include bonded labour
were also suggested. The
NHRC may develop a ded-
icated mechanism for filing

complaints of bonded
labour for expeditious
interventions, the core
group suggested.

According to the statement,
the meeting also suggested
that sensitisation of police
and district administration
officials is necessary while
dealing with bonded
labour.

The time gap between
rescue, relief and rehabili-
tation of a bonded labour
should be brought down,
while the NALSA
(National Legal Services
Authority) should provide
legal assistance to such vic-
tims, the statement said on
the suggestions.The NHRC
convened the core group
meeting to discuss impedi-
ments in the abolition of
bonded labour. -- PTI



S%;( POLITICAL & BUSINESS DAILY, Bhubaneswar, 13.7.2024

Page No. 7, Size:(10.32)cms X (7.96)cms.

R L
NATIONAL HUMAN
RIGHTS COMMISSION

Interstate cell, registration portal: NHRC

suggests steps to tackle bonded labour

NEW DELHI: An NHRC core group has suggested a slew of meas-
ures for the rights and welfare of bonded labourers, recommending
to expand the interpretation of 'human trafficking' to include bond-
ed labour in its ambit, and set up an interstate cell to track them
while they migrate across states.

The suggestions were made at a core group meeting presided over
by the National Human Rights Commission's acting chief Vijaya
Bharathi Sayani who emphasised that an "integrated and a long-term
strategy" is needed for rehabilitation of freed bonded labourers to
ensure their reintegration into society with dignity.

Despite efforts and legal provisions, several people still get
"trapped in forced labour and debt bondage", she was quoted as a
saying in a statement issued by the NHRC on Friday.

Measures to prevent bonded labour should include
public awareness campaigns, rights education, adult literacy pro-
grammes, worker organisation, income generation, and vocational
skills development, she said. P10
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SME secy
gets NHRC
summons

EXPRESS NEWS SERVICE
) Bhubaneswar

THE National Human Rights
Commission (NHRC) has issued
summons to the secretary of
School and Mass Education de-
partment toappear in person on
July 16 in connection with the
death of a student due to corpo-
ral punishment in Balasore
district.

Acting on a petition filed by
rights activist and supreme
court lawyver Radhakanta Tripa-.
thy, theapex human rights panel
has asked the secretary to pro-
duce the required information
and documents during the per-
sonal appearance.

A copy of the proceedings has
been sent to the chief secretary
asking him to ensure that the
requisite report is submitted to
the commission, without any de-
lay. “If the required reports and
documents are received before
date, the personal attendance of
the secretary shall stand dis-
pensed with,” the order stated.

One Sumanta Das (15), a Class-
X student of Bansidhar Vidyap-
itha at Kuligaon under Khanta-
pada police limits in Balasore
district, had died after being al-
legedly beaten up by a teacher at
the school on October 7 last
year

The commission had taken
cognizance of the complaintand
sought an action taken report
from the secretary by November.
The report has not been submit-
ted in spite of areminder issued
on December 4.
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